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CORAM: Hon’ble Mr. Ashok Jindal, Member (Judicial)

Final Order No. 56786-56788/2017
Per Ashok Jindal :

The appellants are in appeal against the impugned order

wherein penalties have been imposed on the appellants.

2. The facts of the case are that the appellant filed

declarations that they have sending the goods to M/s Shroff
Polymers Pvt. Ltd. and M/s Shroff Poly Pack Ltd. and M/s

Midland Plastics Ltd. for job work and after receiving the
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processed goods from the job worker, they are availing SSI
benefit exemption and clearing the goods. It is the
contention of the 1d. Counsel that the Show Cause Notice has
been issued by invoking extended period of limitation
whereas declaration has been filed by the appellant during
the relevant period i.e. during 2002-2003 and 2003-04
whereas show cause notice has been issued by invoking
extended period of limitation on 10.8.2006, therefore

penalty is not imposable.

3. On the other hand Id. AR reiterated the findings of the

impugned order qua appellants.

4.  Heard the parties.

5. Considering the submissions during the period in
dispute, the appellants were filing proper declaration and
the same has been accepted by the Revenue. In that
circumstances, the penalties cannot be imposed on the

appellants by invoking extended period of limitation.
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Therefore, I hold that there is no suppression of facts by the
appellants.  Accordingly, the impugned order is not
sustainable qua imposing penalties on the appellants by

invoking the extended period of limitation.

6. Therefore, the penalty imposed on the appellants are set

aside.

(Dictated & pronounced in open Court)

(Ashok Jindal)
Member (Judicial)
RM



